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27.3,2000 imposing the penalty of O Se
Applicant preferred an appeali on 28,4,2000 and the
appellate authority wvide its order dated 11.4.2001
modified +the penalty order of dismissal from service to
reduction in pay by four stages in his time scale of pay
for three yeaigwith cumulative effect and also clarified
that during this period the applicant will not earn
increments of pay. By the present OA, applicant is
seeking directions +to guash the impugned orders dated
27 .9.2000 and 11.4.2001 and EO’s report dated 24.12.88
alongwith charge-sheet dated 18.11.56.

2. We have heard the learned counsel for the parfie= and
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peruseq une recCords.

3. During the course of the arguments, though the
applicant has taken a variety of grounds which include
non-supply of copy of preliminary enguiry report, copies
of relied upon documents and also change in the EO and
PO, in support of the prayer sought for by the applicant,
the learned counsel was insisting that non-supply of copy
of preliminary engquiry report, in which statements of
witnesses were recorded in absence of the applicant, is

tos make his defence effectively. In this regard, he has
relied upon the judgement of apex court in the case of
State of UP Vs. Shatrughan Lal J7 19988(8) SC 55, the
relevant portion of which is extracted below:
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